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713 Messager from

The Bill passed through Committee with

two verbal amendments,
The Council having resumed its sitting,
the Bills seitled in Committee were reported.

MESSENGER.

Mr. GRANT was requested to take the
following Biils to the Right Hon’ble the Go-
vernor General for His Lordship’s assent :—

The Bill # to comprise in ope Act the provi-
plons necessary for the assessment and collection
of municipal rates und taxes in the Towns of
Caleuttn, Madres, and Bombay, and the several
ptations of the Settlement of Frince of Wales'
Ialand, Singapore, and Malaces.”

The Bili “ for appointing Municipal Com-
missioners, and for ferying rates and taxes, in
the Town of Madras.

The Bill * for appointing Municipal Com-
missioners, and for ﬁav}?ing rates and taxes, in
the severa] stations of the Settlement of Prince
of Wales’ Island, Singapore, and Malacca.”

And the Bill ** to provide for the dissalution
of the Bengnl Mariners and General Widows'
Fund Bociety, and the distribution of the funds
belonging thereto.”

NOTICE OF MOTION.

Me. CURRIE gave notice that, on Satur-
day next, he would move that tbe Bill * for
appointing Municipel Commissioners, and for
levying rates snd taxes,in the Town of Caleut-
ta” be read a third time and passed; and further
that the said Bill be re-committed, principally
for the purpose of introducing into it a new
Section which had been strongly pressed by
the Municipal Commissioners in their last
Paper relative to this Bill. They said :— -

“ The Commissioners would strongly recom-
memd to the notice of the Legistative Couneil
the insertion of a new Section for the gradoal
liquidation of chargea incurred in the execution
by them of the drainage ard improvements to

private premises as alluded to in their remark,
]‘.;lge 7. After the public works of drainage,

¢. are completed, the henefits thereof will

only be felt when the private works of improve-
ment are executed ; to compel the sunmary

eyment of these expenses under the powers
of the Act XIV of 1855, Sections XXIV, LI,
LIIT, wiil be in many cases a hardship, and
operate 83 & serious impediment to the improre-
ment of the sanitary condition of the ‘Town.
The effect of the provision now suggested haa
been very beneficial in English Towns, where,
under the Puhlic Health Aect, precieely similar
powera are given.”

MESSENGER.

Tae VICE PRESIDENT moved that
Mr. Grant be requested to take to the Go-
vernor-(General in Council the Message of the
Legislative Couneil, requesting that applica-
tion be made to the Honorable the Court of
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Directors for a Portreit of the Marquis of
Dalhousie to be placed in the new Chamber
_of the Council.

Agreed to.

UNCOVENANTED AGENCY (FORT Sr.
GEORGE.)

Mg. ELTIOTT moved that the Bi'l “for
the more extensive employment of Uncove-
nanted Agency in the Revenue and Jodicial
Departmenis in the Presidency of Fort St
George” be referred to a Select Commiitee,
consisting ~of Mr. Allen, Mr. Currie, and
the Mover,

Agreed to,

NATIVE PASSENGER SHIFPS,
Mr. LEGEYT moved that two further

| communications received by him from the

Government of Bombay Dbe laid upon the
table and referred to the Seleet Comniittee
on the Bill “for the regulation of Native
Passenger Ships,”

Agreed to.

The Council adjourned.

Saturday, December 20th 1856,

PRESENT 3

The Right Honorable tha Govermor General, [*resi-
dexf, in the Chair.

Hono. J. A. Dorin, C. Allen, Eaq.
Hon. Major Genl, J. Low_ | P. W, LaGeyt, Eaq.
Hon. J, P. Grant. | E. Curris, Eaq. l;ﬂ

Hon, B. Peacock.

Hon. Sir A, W, Buller.
D, Elictt, Esaq,

MESSAGES FROM THE GOVERNOR
GENERAL,
The following Messages from the Govern-

or General were brought by Mr, Grant and
read :—
MESSAGE No. 88.

The Governor Genersl informs the Legis-
lative Council that he has given his assent to
the Bill which was passed by them on the
13th December 1856, entitled # A Bill to
comprise in one Act the provisions necessary
for the assessment and eollection of Munici-
pal rates and taxes in the Towns of Calcutta,
Muadras, and Bombay, and the severa} stations
of the Settlement of Prince of Wales’ Island,
Singapore, and Malacca.”

I%; order of the Right Honorable the Go-
vernor (xeneral.

CECIL. BEADON,
Secy. to the Govi. of India,

ForT WILLIAN,

| The 20th Dec., 1856.
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MES3BAGE No. 89.
The Govermnor General informs the Legis-

lative Council thot he has given his ossent |

to the Bill which was passed by them on the
13th December 1856, entitled « A Bill for
gppointing  Municipal Commissioners, and
for levying rates and taxes, in the Town of
Madras,”

By order of the Right Honorable the Ge-

vernor (General,

CECIL BEADON,
Secy. to the Gool. of India.

Forr WILL1AM,
The 20tk Dec., 1856.

MESSAGE No. 90.

The Govemor General informs the Legis-
lative Council that he has given his assent to
the Bill which was passed by them on the
13th December 1856, entitled “ A Bill for
appointing Municipal Commissioners, aud for
levying ralesand taxes, in the several stations
of the Settlement of Prince of Wales' Island,
Singapore, and Malacca.”

By order of the Right FHonorable the Go-

vernor (General,

CECIL BEADON,
Secy. to the Govt. of India,

Fort WiLLIAM.
The 20th Dec. 1856,

MESSAGE No. 21.
The Govemnor General informs the Legis-

lative Council that he has given his assent
to the Bill which was passed by them on the
13th Drecember 1836, entitled * A Bili to
rovide for the dissolution of the Bengal
ariners’ and General Widows® Fund So-
ciety, and the distribution of the funds

belonging thereto.”
By order of the Right Eonorable the Go-

vernor (xeneral.
CECIL BEADON,
Secy. to the Govt. of India.

Forr WiLLiam, |
The 20th Dee., 1856, |

MUNICIPAL ASSESSMENT (CAL-
CUTTA.)

Trar. CLERK presented a Petition from
the British Indian Association, stating that
the Petitioners had observeid in the news-
paper reports of the proceedings of the
Council that material alterations, both as to
the principle and the details, had been made
in the Bill “ for appointing Municipal Com-

LEGIELATIVE OOUNMCIL.

(Bay of Bengal) Bill. T16

missioners, and for levying rates and taxes,
in the Town of Caleutta ;” and therefore
praying that the Bill, as amended, should be
pubiished for general information.

Also a Petition from rate-payers and occu-
piers of houses and lands in Caleutta with the
Bame prayer.

Mr. CURRIE &aid, as the Bill stood for
the third reading to-day, it might be as well to
hear exactly what the British Indian Associ-
ation and the rate-payers and occupiers said.
He should therefore move that the Peti-
tions be read at the table,

Agreed to.

Tee CLERK then read the Pettions.

PROTECTION OF CARRIERS BY LAND.

Thre CLERK presented a Petition from
the Manager of the North Western Dik
Company, praying for the extension to India
of the provimons of the Statute XI Geo. IV
and 1 Wiliam IV c. 68, for the protecuon

of carriers by land.
HINDOO POLYGAMY.

Also the following Petitions for the aboli-
tion of Hindoo Polygamy

A Petition of Inhabitante of Bengal.

Two Petitions of Inhabitants of Ban-
coorah,

Mr. GRANT moved that these Peh-
tions be printed.

Agreed to.

MILITARY PAY CODE.

Tae CLERK reported that he had re-
ceived a communication from the Secretary to
Government in the Military Department
relative to an alteration in the present system
of making over the money of deceased Euro-
pean Non-Commissioned Officers and soldiers
to their families or next of kin in India,
which 1t 13 intended to embody as a Rule
in the revised Pay Code.

Mr. PEACOCK moved that this Com-
muntcation be printed, g

Agreed to.

CATTLE TRESPASS.

M. CURRIE prezented the rt of
the Select Committee on the Bill “ relating
to Trespasses by Cactle.”

NATIVE PASSENGER VESSELS (BAY
OF BENGAL.)

Mgr. ELIOTT presented the Report of
the Belect Commutice on the Bill # to preveut
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the overcrowding of vessels carrying Native
Passengers in the Bay of Bengal.”

THE INDIAN PENAL CODE.

Mg. PEACOCK moved the first reading
of * The Indian Penal Code.” In doing
so, be said it was not lns intention to enter
into the details of the Code. It would
be wholly out of place so to do, or %
enter inte a discussion of the principles
which had been so clearly expressed and so
admirably discussed and elucidated by the
leamed authors of the Code in the Notes
which were appended to it.

The Code, a3 prepared by the Indian Law
Commissioners, had alrendy been before the
Council, and hod been referred by them to a
Select Committee, for the purpose of making
such amendments therein as might appear
to them to be necessary, and of reporting
generally thereon,

'The Committee had had numercus meet-
ings ; but, in consequence of other important
avocations, it had been found impossible
for every Member to be present at each
Meeting, and it could not be said that each
Member had considered the several altera-
tions and additions which had been made
in his absence, The Commitiee thought
that it would occasion great and unneces-
sary delay, if the reading of the Bill were de-
forred until each Mewmber could consider
every alteration and addition so as to pledge
himself to its accuracy, Except dunng lus
absence from Calcutts for a short period, he
had been present at every Meeting of the
Committee, and had carefully considered the
alterations which had been madein his absence.
He felt himself, therefore, responsible for all
the alterations and additions which had been
made.

The Committee concurred peneraily in
the principles upon which the Code had
been framed, and which were very clearly
expressed in the introductory Letter, and in
the Notes appended to the Code. It was,
therefore, unnecessary for him to enter upon
those points, But he thought it right to call
attention to two substantial alterations which
the Select Commiitee had made in the Code,
in relation to subjects upon which they ven-
tured to differ with the Indian Law Commis-
sioners by whotn it was pre ared.

The authors of the e had, in many
cases not heinous, fixed a minimum as well

as & maximutm punishment. The Committee | ych” situation, shal

were of opinion thas, considening the gener-

{ Dec. 20, 1856.]
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a) terms in which offences were defined, it
would be inexpedient, in most cases, to fix a
mimmum punishment ; and they had sccord-
ingly so altered the Code a3 to leave the
minimum punishment for all offences, except
those of the gravest nature, to the discretion
of the Judge, who would have the meansin
each case of forming em opinion as to the
character of the offender, and the circums-
stances, whether aggravating or mitigating,
noder which the offence had been committed.
But with respect to some heinous offences—
such as offences against the State, murder,

attempts to commmut murder, and the like —

they had thoughs it nght to fix a mmmum
punishment,

The other point, on which the Committee
dissented from the ruthors of the Code, had
reference to the expediency of providing, by
the Code, penalties for offences against special
or local laws. It was intended and hoped
that this Code, when completed, should be
of a permanent nature ; and the Committee
had, therefore, thoupght it unadvisable to pro-
vide penalties for offences againat special
laws which might be constantly varymg ac-
cording to circumstances. ‘They had, con-

uently, determined to omit from the Code
the Chapter relating to Offences agmnst the
Revenue, The counterfeiting of stam
which was provided for by Clauses in that
Chapter, was included in the revised Code in
the Chapter of Offences relating to Coin and
Government Stamps.  With regard to the
provisions for offences against the Customs,
it appeared to the Committee that it would
be better to leave the punishment to the
special laws by which those offences were
created, The Code, as prepared by the
Indian Law Commissioners, did not so define
offences agamstthe Reveuue that any person
looking to it alone could ascertain whether
8 particular act would subject hun toa
penalty or not ; but it weuld be necessa-
1y to refer to two laws, the Customs Law and
the Penal Code— the formerin order to ascer-
tain whether the act were prohibited, and the
Intter 1o learn what was the penalty. He
would iliustrate this by a few insiances,

Clause 211 of the Onginal Code provided

as follows;— )

“ Whoever, being in charge of any vessel,
places that vessel in any sitvation in which
he is forbidden to plnce it by any publie
servant, or body of publicservants, employed
in the cotlection of the Revenue, rnd em-

owered by Law, assuch public sepvany, or

¥, to forbid the Ipln.r:ing of such vessel in
be punished with fine
which may extend to Rupees 1,000,
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Here, the Code did pot* define the offence
for which it provided a punishmest.  Sa that
any one who wished to know what the Law
was on the subject, must first find the special
enactment which empowered s public officer
to forbid the placing of a vessel in & particular
situation ; and wlen he found that enactment,
he.must go to the Penal Code to see what
punishment was aitached to the offence.

Agnin,Clanse 212 of theCode provided that

“ Whoever cultivates, collects, or mannfac-
tores any artlele in contravention of any law
hy which the eultlvation, eollection, or manu-
fucture of that ariicle is prohibited or regulated,
shull be punished wilh sizmple imprisonment for
n term which may L':-:t{-mlptu throe months, or
fime which may extend 10 500 Rupees,”

Here, agun, a person must search the
Regulations 10 know whether the culiivalion,
collecion, or wmanufacture of a particular
artcle wag prohibited of uot @i he fownd a
Itegulauun making such prohibition, then he
would know, frowm this Code, that the viola-
tion of the Law woulll be puuishable witl
imprisonment for & term of three manths, or
fine to the extent of 300 Rupees,  The = 1i-
Justration” annexed w die Ciause said—

“ A, contrary te Law, E_'l;l“h’ﬂl’.l".ﬁ the poppyv. A
Las committed the offencedefined in this Clouse.""

But the offence defined i the Clause was,
not the cultivation of the poppy, but the cul-
tivation of any article 1 contravention of Law,
No one coukl ascertam from the Code alone,
whether the cultivation of the poppy was
prohibited.  All that he could learn from the
Code, was, that if it was prelibited by the
Law, and he culuvated it, Lie would he liable
to a certain term of imprisonment or a certain
amount of fine, It appeared to the Scleet
Committee that ol persons ilerested in the
cultivation of the poppy should be able to
learn from: ene Law, not only that it was an
offence to cultivate it without a license, but
also the penalty to which a person so cul-
tiv:illj'ng it wonld be liable,

. The Act lately passed, relating to Ports and
Iarhours, furnished avother ilhustration,  1le
thought that, in such cases, it woukl be far
more convenient that the Law, whicl defined
the offence, should also deglare the punish-
mend, thao that the Ports and Ilarbours Act
shonld define tho offence, and that the pun-
ishinent should he regulated Ly the Code, |

Ou the same principle, the Comnittee
had thought it expedient to ewit the Chap-
ter on Offences relating to the Dress. Tlie

Original Code was .Chapter

ﬁ'qﬂ, *‘
L3 andy,

|

tion. The Chapter on -this spgm
XV

Clause 291 provided as fotlows ;-

“ Whoever keeps in his possession s Proum o
for the printing of books or pepers, not'baving
made and subseribed the deslaration raqoiowd .
by Luw to be made and subscribed by ey
person keeping such a press in his pu::r;nssigg
shall be punished with simple impyisoninens Rw'
a term which may extend to two yemrd ap |
fina which ;uny extond to five ihuuur.{ Rupdis, 4
or buth.” .

Consequently, the proprietor of 3 Frean o
would have to go to the speoial Law of 1845 .,
to see what the declaration was whichif,
ought to make, and to the Penal Coda.tg.g,
see what would be the punishimeut for pof_ |
making it; whereas i the special Law, .he,,,
would hind at ence bath the required decasa- &
tiou aud the penalty for defaujt,  : . "

Then Clavse 293 of the original Cods.

provided as fullows :— "

“ Whoever prints or Im’hﬁshm: nny periodi. ~
cal wourk whatever containing pnblic news, ep -
comnunts on public news, utberwisa than, i .
confuraiity tu Lthe roles of Law wherehy the
printing wind publi<hing of suech works is regg- |
Jatid, Jl"mn b punished with simple imprisit-
iwent fir A teremn which may extend 1o fwe
yrurs. or fine which may extend o five thousand
Hupuees, or both."

Here, again, a person must go to the
special Law to nscertain what were the ruleg
tn conformity to which such works must be
printed and published. Whereas it appeas-
ed to him 1o lLe wpuch more convement to
leave Act XI of 1835 as 1t stood, than to
repeal so much of it as related to the penal-
ties, and to fix them by the Code in the
reneral terms to which he had alluded.

Besides, the Code was iutended to be ap-
plicable to the whole of India, whereas
many spevinl Lawe were applicable only to
the circumstances of one particular Presiet
dency or place, Many ncts, which would be. .
offences in DBengal, would not be offances -
in Madras, or Bombay, or the Luajayb, aud ..
vice rersi ; and it wouid e vegy lnconvemivuk o
that a Judge in the Pyujaub, for instance, .
should be obliged to study & special Las .
applicable only to Bengal, or Madras, ot
Bombay. ! C

There was another Chapter which “the s
Seclect Committee recommended shmpid bt
omitted—umnely  Chapter X VT, * OF IRe- o

gal cntrance ints, aud residence in° ‘H'Ii“i"
territories oi the Fadt India Com n‘f'"
The Commissioners who had ‘prepared 1ftd ")

FEL

proprielor of every I’ress was reqnifed T}jr ' Code, stated in the Note' K, m!ﬂﬁ?dlﬁﬁ.;?
Y

Act }'.'._I of 1835 toinake a certaly devlara-
Mr, Peacock,

that Chapter, as follows 1=
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“ The Indian isl&ture is required by the
At of Puﬁmﬂ aud & W::fl 1Y., J AGOR
as comveniently may be, Lo make Laws or Regu-
lations proriding for the prevention or punish-
ment the jllicit entrance into vr residence
in the said territories of persous not authorized
W enter or roside therein,”

By the Statute referred to, there were
eertain parts of the territories belouging to the
East ludia Company imto which neither
British subjects nor foreigners had a right 10
enter without a license. Fhe original Code
provided a punishment for nnlicensed entry
ot residence 3 but it might not be necessary
that the prohibition of such entry or residence
should be permanent. The Select Commitiee
had, therefore, thought tha, if it were neces-
eary to make any provision for the Punishment
of persons who entered into or resded in any

of the East India Company’s territonies
without a license, 1t ought to be left to a special
Law, which wight be repealed as soon as it
was found expedient 10 repeal it, rather than
tw the Penal Code, which was intended to
have permanent duration.

These were the priocipal pomts in which
the Select Committee had made any material
alterations as regarded the principle of the
Code. ‘The other alierations related merely
to matters of detail,

In the Chapter of Offences relating to |

Marriage, the Committee had included the
offences of bigamy and adultery. They were
not unanimous on these points, but thought
that they should be left open for future dis-
cussion in Council. Papers had very recently

come up from the Punjaub and from the

Provinces from which it

North Western

appeared that 1t was very necessary that there

should be a Law for the ponishinent of
adualtery. The Mahommedan Law, ax it exist-
ed, provided for the punishment of that
offence. Bot whether 1t wasright or wrong
that adultery shoald be made criminal, the
Committee hadl thought it proper, not heing
paanimonus, ko tatroduce & provision making
# an offence ; aud thus to elicit the opinions
of those who were best able to forin a judg-
ment upon the question.

In revising the Code, the Select Commit-
fee had denved great assistance from a very
Jeninons and excellent Report prepared by
Mr. Cameron and Mr. Daniel Ehott, to whom
the original Code, together with the various
opiniona thereon received from the several
Presidencies, had been referred in the year
1846, They had ulso consulted the Tth
Report presented io Parliament in March
1843 by Her Majesty’s Criminal Law

. Commm,md?he 4th Report of Her

{Dec. 20, 1856 ]
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Majesty’s Criminal Law Commissioners ap-
pointed in 1845, which was published after
the Penal Code, and embodied many of its
suggestivns. They had also referred to the
revised Statutes of several of the States of
Amernica. From these sources, and from the
Indian Pensl Code as revised by the late
Mr. Bethune, the Committee had derived
many valuable suggestions,

He felt it to be due to the Clerk Assistant
of the Coundail, who had acted as Clerk to the
Select Commiltes, o acknowledge the valu-
able assistance which the Committee had
derived from his great knowledge and ex-
perience, and from his indefatigable exertions
and readiness in carrying into effect the views
of the Commistee,

These were the principal pointa upon
which he thought it necessary to explain
what the Select Committee had done.

' Doubtless, every Member of the Council had

read and stodied the original Code, and the
excellent Notes which were l%]:mded to it
He thought that it would only be a waste of
time if be were to attempt {0 repeat what
had been so much bettér expressed by the
learned gentlemen who had written those

| Notes,

In a wotk of this kind, there must neces-
satily be many imperfections ) bat, as a whole,
the Committee had no hesration in recom-

- mending that the Code as revised should be
| read u hirst and second time, and

published
for general information. They hoped that
the Code was now in such a shape that the
Council would have no difficulty in availing
themselves of any suggestions which its
publication might elicit from those whose
experiences in such matters would render
their assistance very valuable.

The Bill was read a first time,

MUNICIPAL ASSESSMENT (CAL-
CUTTA.)

Mr. CURRIE moved that the Bill # for
appornting Muncipal Commissioners, and
for levying rates and taxes, in the town of
Caleutts,” be re-committed for the purpose of
considering certain proposed amendnenta.

After a verbal alteration in Section VI—

Me. CURRIE gaid, when the Bill had
passed through Committee last Saturdsy, a
new Section had been introduced on the
motion of the Honorable and leamed Mem-
ber to his nght (Mr. Peacock) afier Section
XXVIL The Commitiee was mn adjourn-
ed Committee for the purpose of conwlenng
certain reserved Sections ; and the new Sec-

L Y
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tion had been introduced after Section

XXVIi, not because that was the proper
place for it, but because it was the only
place in which, at that time, it could be in-

troduced ; and if it stood part of the Bill, it
ought to bo transposed and inserted after
Section XXXI. But he would ask the in-

dulgence of the Council to say a very few
words upon the Section itself,

The Honorabie and learned Member had
rather taken the Council by surprise in
moving ita introduction, since it referred to
an entirely new subject ; and he { Mr, Currie)
shoutld, therefore, be the more excused for
reverting to 1t now,

The Section was to Lhe following effect :—

“ The Commissioners, nnder direction of the
»aid Lieutenant Governor, shall, with as little
delay us possible, cause to be made and con-
structed such tanks, reservoirs, or olber works,
ag shail be DecessaTy to pmnde, in convenmient

arts of the said ‘Fown, for the nse of the

shahitants thereof, a Frup«er supply of good
and wholesome water for drinking woddones-
tic porpeses. And unti! sueh tanks, reser-
voirs, or other works, shell have been made
and constructed, and all the expensos therect
defrayed, and all momics borruwed for the ray-
meantl of snch expenses on the seewrity of the
tatea, and interest thereon, shall have beon re=
paid, shall set apart for the purpose above men-
tioned sn aaonosl sum pot less than Rupecs
36,008 out of the proceeds of the rate pro-
vided by Section XIT of this Act. IF sueh
supply of water shall have been provided
anidl all the expenses thereof, and all mo.
nies borrowed for the peyment of such ex.
penses and interest thereon, shall have been
mpnld before the cr}mpiete system of sewerape

an:l drainage mentioned in Section NXIX of |

this Act, shall have beer completed, the said
anpusl sum of 30,000 Rupees shail be added to
the annual sum of 1,50,600 Rupees directed to
be set apart by the said Section XXTX of this
Act.

He had ssid, when thia Section had been
first proposed, that he did not think a pro-
vision of thia sort was necessary, because the
scheme of the Drainage Committee contem-
plated also a scheme for supplying water to
the Town ; and tlie more that he had con-
sidered the subjeet, the more persuaded did
he feel that it was not a ient to have a
separate provision of this kind in the Bill.
Siice the Meeting, he had had an opportu-
nity of learning that the Drainage Committee
had very carefully considered the question
of water-supply; and he had seen some of
their papers regarding it, which would, no
doabt, form part of the Appendix to their
Report. They gave very copious extracts
from authorities on the subject of drainage | m

and water-supply ; and, amongst thﬁtn he hud H

- My, ‘Currie,

LEGISLATIVE COUNCIL.
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 { Coleuta) Bl
marked some which gefer nh E % Jhe‘

and necessary connection
tween a copious supply ul' water ahﬂ
efficient system of drainage. My, Be:ﬁpsey,
a Civil Eugmeer, who aeeme-:l to bea Ereat
authority in such matters, amd--

“ According with our definit on, we prnpch
to treat of the supply of water to Towdr and

buildiags as & brane l::-l' the generul subjsit of
drainage, since the purposes of the art caniwol

be effected without an mdeguate lndmguhlil
wupply of water, &e.”

And Captain Vetch, one of the Medﬂpﬁ-
lisn Commassioners for stwerlgu ¢ad Jhm
age, seid—— )

“ The drains but furnish the wlys or ve]m.lqa
for transportation ; the water is the movi
power or carrier, and it js the cheapest th
can be procored. In faet, the supply uf“ 'I'IHI'
to & Tuwn, and the d.nscha.rge of neig

| branches of the same ::ll.h,]i:ﬂl- ; and unle%ﬁs
tri

water is abundant enough, and dis
emovgh to tleange the drmm the tnst would Hu
more offunsive than aseful.” ,

An ample - sopply of wn'ti!r ﬂrer:
fore, was (atid had besn so treabed by tht
Druinage Commiltee) x necessary part of any
efficient system” of dramage and sewerage’;
and it did seem o him thut whert the Coum-
cil were nmkmg provision fot EBTrYVINg ot
such » system, it would be very unadvisahie
to introduce a Section containing a speclﬂ
provision for water-supply a[tnrrethe: ITTiN-
pective of the scheme of dminnge in contem-
plation. Ide should have no oliectionth
providiny that Rupees 30,000 should b
set apart annually for water-supply in ‘con-

nection with the system of dramage ; !Ill!
learned friend whether he wonld ad"rEEH!l
strike out the present Bection, and mt'rod'ﬂﬂ!
sge which would Bprmﬁmﬂ vbﬁ' !fm'i
supply of water as pirt “of” IhE Cl,’t'ﬂlw‘g
drainage was set down at RIJPEEE 't 80,

not becnum Ripees ISBDﬂﬂ ‘* IM
to that purpose, but becanse- the

amount which the increased ”fﬂﬂaﬁbﬁ

and he hed thought it right, th! rﬂ%
for increased ta:ahun, to midicate “ the pur
were to be ap ‘He did "viol’" itiéf
think that it was rEa]I_'( necessﬁrj”

any addition to ihe sum already"

hut at the same tithe, ke Had no
Wlﬁl’lﬁsﬂﬂ‘lhﬂtptl PaamotoLn e

e would therefore ask hix Hﬂnurahfe
some words into the Section respeciin g drafie-
scheme. ‘Fhe sum ‘" be' apprti
highest sum which ﬂunht to hE n Jﬁu
P I‘ﬁ
ed by the Bill was estimated’ o'
pose 1o which the pmc:e&s of ol
s
- Jiis I—Funm*ahle and *!en el
R I B



725 Munitipal Assessment  {Dro. 20, 1856.]  (Caloutta) Bil. 726

e a1 s I « 1o v . ' .
™ ':Mﬁ.‘ ¥ PEACOCK 'said, he felt very
_Etrangly on this subject, because he knew that
“fhe’ paor inhabitants of this City suffered
. preat distress from want of e proper supply

es of the town. The Honorable Mermber
had stated in his memorandure that it would
be necessary to appropriate this sum to the
scheme in addition to the Rupees 1,50,000

of ‘thire'and wholesome water. In their Re-
port for 1855, the Commissioners said :—
Tl ar "7 o :

[t Beveral localities in the Town atand grest-
idyiin need of good tanka for the convenienocs
Jof-gupplying the neighbourhood with water.

LiNed: havidg adequate funds at our disposal, we

have been unable to effect such desiruble ob-
Jestny s o 0
nudh Pebitien hed been presented to the
Councll from a large number of the inhabit-
ants, when the question of %]as-}ightiug was
‘Béfore it, stating that the DPetitioners were
unable to. ahisiu any wholesome water for
Annking and. domestic purposes. It did ap-
‘to him that 3¢ would be a great waste
._“pub!iir: méney if, at a time when the
people were eontracting disease from the
want of pure and wholesome water, vpwards
of ﬂl'hc of Rupees were expemled annpally
JmJighting, and no provision whatever were
& for. secunmg to them that imporiant
hecessary” of life, at the earliest possibie
f{;iaﬂ.h .."The Honovable Mamber had gaid

- 1
. d

that he (Mr. Paacock), in moviog the Section
pr a waler-supply last salun[ajr,- had taken
the Council by surprise.  But the Honorable
Meniber would recollect that be had brought
ip on that occasiou & new Clause by whieh a
Ipte of 2 per cent wes to be imposed in ad-
ditign 1o the increase alrendy mede .to the
ouse-rate. He (Mr. Peacock) had shewn
ghat the Comrmssioners now received more
th,n they expended ; that Jast year they had
Juvested Bupees 30,000 ; that they had
1854 ; and that, altogether, they now had in
[ .I!]Fﬂﬂriﬁ Paper a sum of Rupees 1,56,000,
%:Fh they liasl accumulated from the surplus
pioceeds of the raves of the last three years,
A inyeqt in this manper rates paid by
pResent geeppiers for same unknown improve-
ments by, which the present cccupiers might
ver he benefited, or by which they would

_ be but very pactially benefited, was not the
preper m’udq of adwinistering the Municipal
F;: ds. . ‘I'he Honorabie Member had stated,
Ijh_,‘ 1iﬂ,;=hlﬁmﬂfﬂﬂdﬂm. that the arailable
naal surplus might be estimated at Rupees
5,000+ 10 addition ta that, there would be
%ﬁf pees 17,000 wiich was now expend-
edl for lighting, but which would be no long-
&X Hﬂﬁe'lg}tary when a: general lighting-race

ks would have annually Bupees, 42,000
yond what was necessary for the purpos-

Atﬁﬂ invested considerable sums in 18353 and .

wes imposed. . Therefore, the Comnission- .

for sewerage aul drainage. He now said
that the Rupees 1,50,000 a year which the
Council had determiaed should be set azide
for that purpose, would be sufficient ; and
he (Mr. Peacock) proposed that Rupees

| 30,000 out of the Rupees 42,0600 which

would remain in the hands of the Come
misgsiopers every year, should be devot-
ed to another object of almost equal im-
portance to the public health—an ade-

| quate sl;lppl_',ir of pure and wholesome water

for dinking and domestic purposes. The
Honorable Member said he had learnt,
since the last Meeting of the Council, that
there was a close and necessary connection
between water-supply and efficient deai-
nage ; but the question was, when was
the water-supply to be furnished # Trom
the extracts which the Hounorable Mem-
ber had given in his Memorandum, it
appeared that the Drainage Committee—

“ gonsider a diffused eystem af water-aupply
over the Town to he an indispecsable adjumct
tv efficient drainage.”™
But whether the water to be supplied by
thid system was to be pure and wholesome
water for drinking and domestic purposes, or
merely waler for flushing the drains, the
Draioage Committee did not say. Reading
an, he found that—

“ Although the drainnge would be defective

- without water-supply, the Committee think thas

the works for the former need not be delayed

- ont that aceount,”

So that the works for drainage were to
go on first, and the works for water-supply
would then be undertsken, ™ This would
delay the supply of water for nine years
the period estimated for completing the
drainage ; and during the’ whole of that
period, the Inhabitants were to suffer from
the want of this nesessary of life and health.
What he wanted was, not that the Ihhabi-
tants should wait for pure aml wholes
some watet for mine ot ten years, when the
drainage works would be completed, but that &
sufficient supply should be furnished to them
at ouce ; and it was with that view that he pro«
posed that Rupees 30,000 should be set apart
of the available annual surpius of Rupeea
42,000 for the excavation of tauks or the con-
struction of such other works as were necessary,
for the supply of water. Then that object,
would be obtained at once. If these worka

could be used hereafier for flushing drains,
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el wndigeod il wr,” At Would 1 be Yio)| |
waste, Bot if they were not ta be., com-
prenced: upon unti), the drainage wWorks, fwere
completed, the inhabitants wodld conbwe
to suffer and to contract disease for the next
nine ot ten years for ward-6l"pure and whole-
Bumn water,

6, therefnre. w:sheﬂ that tfm Sectmn
ghduld remain as it was. No harm could
Pﬂsslmy arise frnm it. If the Commission-
€1k Were nbw to construct works ‘which l:i::-u'[d
be e*rentun“t" used, well and good.. In
such ease thejr waulti have a ]nrger amount
to devote--t0 the purposes of drainage. |
The Honorable Member had said that
e ‘wanted* thia money and. tha Bupees
th,50000: for. drainage and for water. He
(Mr. Peacask) wished that, having provided
Rupees 1,50,000; a yeqr for. drainagd ex-
clusively, the Cnunnl ahﬂuld now take care
that Ru ee; 340, D a ye should be annu-
a]ly‘i‘pftp m&“ﬁﬂh&ut elay to the supply
of water.

Mr. CURRIE i), - e had ne wish to.
press his motion, whn:h as far a3 he could:
Yotlge- Fom the mdnne in which the obidered-
tions of the Honorable and learned Member |

‘been received; was opposed to the views
e Council, .. 1i | ST
He muyst say, hdwever, that "his own' o-p!-

njpn zemnemod. umhmged | Moo douhis thwas |-

desirable, 5 obsarcad by 'the Honorable and
]eamed Member,tliat wnt.er should be pruﬁ'lded
‘fﬂ-‘l' the j?hahi‘mnts a8 Sﬂﬂn ax pnss;}.ﬂe hut,
‘the 'dig ng of tanks and resetvoirs would he
A wm*k uf time 3 and unless these ¢tommani-
cated with the nver., ﬂlEj.l‘ use would be com-
paratively small. * OF course, all works con-’
nected with the d:ﬂ"usetl water-supply would
]:mre such communication. However, as the
ﬁ?ﬁﬁlun ha ]‘J-EEI!I adnpted last Saturday br
8 majpr iy, a.nd as it seemed to be the wish
?E ﬂle npm:tl thnt ft EhﬂUid stand, he would
noj, p it 'hius mntmu. He wuuld terely

:ant ¢ Section be omitted from its

me'e
segent, place, 3 3?_ ;{ gp to ity being insert-

ea after Bec!-:mu
gl

r an ame dlmentm Segtion X X X[—
Mi. CU'RR E said, since the Bill had
ed through Gommlttee Jast Saturday,
E@'ﬂ ad given noticé that he would move the
introduction of & new Sectl.m% for enabling
the Commissioners to récover by instalments
any sum. which they m.ight have ¢xﬁmfded
fitr 1 1Mprovements on  privagte iceuuné. f he,
Cﬂn‘servancg An:t authorized the ,Commis-
‘Soncrs to require that owners of Nousés
'atiodld ruh drains Trom their houses 1o the

Ar. Peavock.

town mewet, snd ! alw -.henﬂlrm
menta, such e metallieg; - ch ng..:
sewering private streefs, | fce. (o 3t forthet
provided that, if the worka should -hot be exer
cuted-on the requisition of tHe Commissiont
ers, they might be executed by: thé Cortd
anissioners themselves, and ths moaey ewt
pﬁnded be recovered from the owners,.. ‘Fhe
provision in one of the Sections whs, that thié
money should be paid fordiwith, and, sf npt
ao paid, the Commiasioners might repoverint
by complaint to the Magisirates, who!would
mske an order for pwment. I+ had been
suggested by the Commissioners that,i whaon
a complete system of drainage was iutrodug
ed, and the prmrmnna of the Act were eir
tenswely put in force, it might be, very hard
to cail upen ownersio pay atiorice Im’:}a sk
expended upon 1mpmt-emﬂrl.l whick, were
nod of their own choice, but !required. drri she
general-benehit of the town.: . - ;- aly
-+ eaording, to the  native he had given,:he
v maved that the following. new! Seetiue
it wnsarted afiet Section XX X e |

R

' Wrhenever the Commissioners shall harg ia-
ipmered any exXpumses in ‘the exergtion of ey

ofithe Wfl‘tl-ﬂhh ‘mder ‘Sectivna XXV, bd,
and LIIT of the said Aas X1V of IBSE,.the
OWROTS nf any premises, houses, or hmldug@
nTY rerImrP 'to exerute, the Cnm:mﬂmners
mav either reenver the amount of such ef~
phtiged in-the mnmer therein provided. or, ¥
-tshe;r think fit, may iske  engagementa frotw
' the »aid owners for the quarterly pavment nf
euch sums as will be sufhcient to Evf'rm t]:m
whole emount of the said expenses, with
terest thareon at tha rate of 6 per cent
aanam, withina pariod not excesding five yesrs,
and such suws whan doa amy be recovared hy
the same process by which rates Ay bg re-

covered under the mcnrpurated Act. |
P YI EV

The Sectian waa ag reed 0., 5 L Lon i
On the motten uf Mr. Goene,. anrerhltl
smendment was made in the qu]t:n
to water-supply, and Mr.. Pe wiBectipn
was inserted after the above hew bwmfug
The Council having. resnmped [iw! sitting,
the Bill was reported with - pmeiidmienta, b
Mr, CURRIE said, in moviog she thed
reading of the Bili, he thought’ ik sightéo
refer to the Pehucus which.ihad, iham reat)
at the table to-day respecting it, . v - sinil
He did not propoee to .move thnt tkh
Bill should be republished, as-the: Pbtitintw
ety requesitesl, for this reason—that -hd'did
not think the republication could he atterds
ed with any useful result ; and, on the othey

hand. it wad dstremely dealmh{e' that therg

should be no further delay in passing thé
Bil, sined it ﬂliﬂht to take eﬂ"etf fm‘m tie

Conhetice et Lu':rf the mext }re:n" and‘'the

]



%9 Wiletseires from
yrvoun’ o vemr  {es:cldes: - 47 wns iviie’
t,.int¢har of'the Beloet Committes,

itdad® bden wtid that, if any change were
ade it the constitation of the Municipal
rsily, #emight be proper 1o republish the Bill.
But 'thobgh such’ change had been mude,
he did mr, upon conmderation, think that
$t'Birnished-any sofficient ground for rapub-
fintion. It was to be remembered that the
sqoestion of the best mode of providing for
she appointment of Mummpnl Commissioners
¥isd been under agitation for the last three
"wedrs, and several associated bodies vwho
soicht be considered to represent the prmr:l-

r¢lazses of the inhabitants, had, during
that period] expressed opintona resarding
ht,;and proposed schemes of their own.,
The Council had had sn opportumty of
eonsidering thexe opinions mul : schemss,
amlhad formed .tlieir own judgment nx to
the course which pught to be followed. It
wlag not Likély that their judgment would be
afftwsed by any thing that could now be ad-

duced ; sndi lie faw mheneﬁt, but rathes the |-

reverse, in a further Eﬂllﬂtllim of the syhject.

“Ehe ouly other alteration  of  moment
llldu' i Ahe Bill -wan an to the. laghu.nﬂ'-rnm
The Bil had pmﬂ*:deﬂ a partal liﬂhlingi!mi-e
on those streets which wbuld ' be lighted
with gas, That provision had been aligr-
‘®d ie Coramittea, the abieration being that

there shoukl be a general lighting-rate ‘on |
the whole town, including-streets fighted |

with oll as weI] as Etreets hg'itted wilh gas,
The question of a lighting-rate had - been
veny mote agitated than the question of the
- Toethation of a Monicipal bady.  When
Ké ‘had firss sunnestEd the introduction
of a lighting-rate in the Gas Bill, he had
pmv:lded thlt there should be a rate uyon
hdebwhole town, The inhalatants then Lnd
dand: en riunity of expressing themsalves
IIFM'HT mlé-lﬂq:ll,l andpl"lil:d ngﬂ:lied thein-
seloes of it.. The Council hal had before
hom the Pemions recefved ; they had fuily
discumsed the ‘guestion ; m}d the subject
fwal now: exhausted. He did nat, there-
Jovd; think' thnt, erther s to the forma-
finn of the. Municipal body or as to the
lighting rate, there was any “sufficient reason
it ithe republiestion of the Bill; and he
wlsnid' bt euce move the third rendmg.

i Ble 1opotien  was cnrned, ‘and the Bill
md:t thir& mne

e u..nr*us OF, OFFICE.

Mr.. ALLI'.. muvgtl th:t the B:il s m:m-
cernuz the taking of  QOatls af . Qffice by

Do 27, 18363 1) the Gorerhor Geneedl

|
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“Reglatére ﬁﬂ&ﬂs“h i‘!ac[-f'i thivt E‘ino
and pessed, .

The - Motiow' waa mmed; md the BH]
resid a tlmd time.

RTINS MESBEHGER.

M3, GRANT wns requested to take the
above Bill and the Bill “ for appointing Mu-
nicipal {,,unumqimners amnd for Ifowmg rates
and tazes in the Town of {alcutta™ to the
(Governor General for hus assent,

Agreed to.
NOTICE OF HDTION.

Me. PRACOCK gave notice that he
would, on Saturday next, move the second
reading of the Indian Penal Code,

‘I'he Council adjourned, !

P

Saturday, ﬂm:mbe; 25 th, 1856.

Pﬂﬂﬁwfw i
’Ihl:ltmuuhlnl A Dm-ln F‘m—Prm&ut in the

Chair,

Han. Mli:ﬁl‘ Genl. J. Lurr. (7. Allen, 'E'lq . :
oo, § G ennt, E. Currle, Exq. xod !
Hon, B. Peacock, Hou. Sir A. W, Buller.

T3~ Eliotf, Esy,
MESRAGES FROM THE GQYERH{}R
. - GENERAL.. ..

The following 1 "eiessages fmm the Go-
vernor (Gencral were brought by Mr, Grant

and read :— .
MESSAGE No. 92,

The Govemnr General informs the Legis
lative Conncil that he has given his gssent
to the Bill which was passed hv'them on the
20th December 18386, enfitled s A ‘Rill' for
appointing Municipal ’Cﬁm‘mismﬁuers, and
for levyiuy rates dud ta:eu, m rhe Tuwn uf

Caleutta,
qlght Hcrnﬁra]) ‘p I.Jhe GS-

By onder of the
vernor (General,

CECIL meow:*
Secy. to the Govt. of ‘Indja.

Font WiLniax,
The 26th Dec., 1836, |

MESSAGE No. 93,

The Governor General informs the Legia-

lafive Council that he has giveu his asseut

to the Bill which wes passed by them on
the 20th December 1836, emtitled ©+ A RBill



